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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1220/2024 

 
IN THE MATTER OF: 
 
YADRAM SINGH                   APPLICANT 
 VERSUS  
SEIAA UP & ORS             RESPONDENTS 

 
WITH 

 
 

ORIGINAL APPLICATION NO. 167/2025 

 

BHAIYAN PRASAD                 APPLICANT 
 VERSUS  
MOEF&CC &ORS            RESPONDENTS 

 
 
 
 

AFFIDAVIT 
 

I, Vidhyotma Bharti, aged 49 years w/o Dr. G.L Nigam is presently posted as Assistant 

Director, Regional Office, Noida, Directorate of Environment & Climate Cahnge, UP, 

having an office at E-12/1, Noida, U.P., presently at New Delhi, do hereby solemnly 

affirm and declare as under:- 

 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this additional affidavit on behalf 

of Member Secretary, SEIAA before this Tribunal. 

2. That the contents of the accompanying additional affidavit placing Minutes of 

meeting are true and correct, and the knowledge has been derived from official 

records already in the public domain.  

3. That the Deponent will continue to extend her full cooperation and shall abide 

by any further directions that the Hon’ble Tribunal may issue. 
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VERIFICATION 

on this day of 

DEPONENT 

2026 that the 

Verified on solemn aflirmatin at 

contents of the foregoing affidavit are true and 
correct to. the best of my knowledge 

and no part of it is false and nothing material 
has been concealed therefrom 

Velett 

DEPONNET 
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a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie within any protected area, National Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases in clusters as depicted in Ghaziabad.

District Magistrate and DGM are advised to inform the lease holders, at the time of

issuance of Lol that cluster EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should

be uploaded on websites of District and Mining Department Uttar Pradesh and

submitted to SEIAA along with methodology adopted for study and details like geo-

coordinates etc. of study points.
4. The District shall prepare a schedule for conducting replenishment study annually.

This study should be done by a reputed Central or State Govt. institute and should be

uploaded on the websites of district, Geology and Mining Department and submitted

to SEIAA on its website. Quantity mined and auctioned shall be strictly based on

replenishment study. District administration as well as Mining Department will follow

all norms and procedure to ensure no illegal mining takes place.

5. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be uploaded on district website and

submitted to SEIAA.

2. District Survey Report, Bulandshahar.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Bulandshahar along with following conditions:-
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow-226 010

Phone: 91-522-2300 541, Fax:91-522-2300 543

E-mail: doeuplko@yahoo.com

Minutes of the 864th Meeting of the State Level EnvironntehitmpattiAssessment
Authority, UP (SEIAA) held on 17-12-2024

UPThe meeting of 864th State Level Environment Impact Assessment Authority,
(SEIAA) was held online on 17.12.2024 the Directorate of Environment. The following were

present in the meeting:-

1. Smt. Mamta Sanjeev Dubey
2. Shri Paras Nath

3. Shri Ajay Kumar Sharma

Chairman, SEIAA, U.Р

Member, SEIAA, U.P

Member Secretary, SEIAA, U.P

Agenda-A- Minutes of the Joint Meeting of SEAC-1 and SEAC-2, U.P. held on 03/12/2024

1. District Survey Report, Ghaziabad.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Ghaziabad along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance

of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
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neatn care Tact nooretc, unaer bMP STou on district wedsite and

submitted to SEIAА.

3. District Survey Report, Sonebhadra (Sand/Morrum Mining).

In light of O.A. No. 109/2024 (I.A. No. 481/2024) Akash Dubey Vs Union of India & Ors

in National Green Tribunal (NGT) and joint committee report submitted on 05.03.2024
and 05.07.2024. SEIAA agreed with the recommendation of SEAC to approve the District

Survey Report (DSR) of District- Sonebhadra (Sand/Morrum) for 26 leases mentioned in

the proposed DSR except the lease mentioned at Serial No. 20 (Gata No. 15 Cha, Khand

No. 02, Village Bhagwa, Tehsil- Obra, District- Sonebhadra) of the District Survey Report

(DSR) with tollowing conditions:

1. During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they

examine the issue of distance of forest area from the mining lease as well as distance

of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,

a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park,  Wild-life

Sanctuary and ESZ.

2. Cluster LIA shall be conducted for the leases forming clusters and so mentioned in

DSR. District Magistrate and DGM are advised to inform the lease holders, at the time

of issuance of Lol that cluster ElA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and

submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.
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During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance

of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,

a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park, sanctuary

and ESZ.

2. Cluster EIA shall be conducted for the leases depicted in clusters in the DSR. District

Magistrate and DGM are advised to inform the lease holders, at the time of issuance
of Lol that cluster EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should

be uploaded on websites of District and Mining Department Uttar Pradesh and

submitted to SEIAA along with methodology adopted for study and details like geo-

coordinates etc. of study points.
4. The District shall prepare a schedule for conducting replenishment study annually.

This study should be done by a reputed Central or State Govt. institute and should be

uploaded on the websites of district, Geology and Mining Department and submitted

to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow

all norms and procedure to ensure no illegal mining takes place.
5. Mining Department shall be responsible for demarcating the leases where-ever

needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,
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..."Hence, we dispose of the OA permitting the applicant to place before the SEIAA, UP

the reports of the Joint Committee on which he is placing reliance. The SEIAA, UP will duly
consider the said reports at the before issuance of EC."...

SEIAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09.2024 do not

address the question of mineral availability at the site. Hence SEIAA agreed to refer the

matter to DM, Sonebhadra to get it examined by a committee of- Mining Officer
Sonebhadra, a representative of DM, Sonebhadra, not below the rank of ADM, and a soil

scientist belonging to a reputed agriculture university of State or the Center. The

Committee shall examine the area based on ocular as well as soil profile examination and

photographs and videos should be attached with the report. The report shall be submitted

within three weeks. SEIAA should be apprised of the action taken.

Baes on CPCB report suitable action should be taken to stop illegal mining in the area

and the people involved in illegal mining should be prosecuted as per the relevant laws,

Apart from the above complaint SEIAA also gone through the letter of Shri Pawan
Kumar dated 11.12.2024 regarding Gata no. 21 Mi (Khand-1), Tehsil Obra, Gata no.
Tehsil Duddhi, and Gata no. 871 and 518Ga, Tehsil Duddhi, and opined to send all the 03

complaint to DM, Sonebhadra and DGM for factual report.

4. District Survey Report, Sonebhadra (Stone Mining).

1,

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Sonebhadra (Stone Mining) along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they

examine the issue of distance of forest area from the mining lease as well as distance

of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
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The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be

uploaded on the websites of district, Geology and Mining Department and submitted

to SEIAA on its website. Quantity mined and auctioned shall be strictly based on

replenishment study. District administration as well as Mining Department will follow

all norms and procedure to ensure no illegal mining takes place.

5. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be uploaded on district website and

submitted to SEIAА.

SEIAA gone through the letter of Rudra Mining and Company dated 12.12.2024

regarding (Gata No. 15 Cha, Khand No. 02, Village Bhagwa, Tehsil- Obra, District-

Sonebhadra. SEIAA noted that regarding the above lease following order dated

25.11.2024 has been passed by Hon'ble National Green Tribunal (NGT) O.A. No. 109/2024

(I.A. No. 481/2024) Akash Dubey Vs Union of India & Ors:-

..."The Tribunal by order dated 29.01.2024, while issuing notice, had taken note of the

fact that the Joint Committee was constituted by SEAC and had directed for submission of
the report of the said Joint Committee before the Tribunal. Accordingly, the report dated

15.03.2024 was filed before Hon'ble Tribunal. The Tribunal by order dated 01.04.2024, had
again constituted a Joint Committee which submitted the report dated 05.07.2024 and

had submitted an additional report dated 27.09.2024."..

The Hon'ble Tribunal after taking cognizance of this report has passed order dated
25 11 2024 stating as follows.
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2. Cluster EIA shall be conducted for the leases falling in the cluster as depicted in the
DSR. District Magistrate and DGM are advised to inform the lease holders, at the time

of issuance of Lol that cluster EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and

submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

4. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be

uploaded on the websites of district, Geology and Mining Deparlment and submilted

to SEIAA on its website. Quantity mined and auctioned shall be strictly based on

replenishment study. District administration as well as Mining Department will follow

all norms and procedure to ensure no illegal mining takes place.

5. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be uploaded on district website and

submitted to SEIAА.

6. Supplementary District Survey Report, Banda.

SEIAA agreed with the recommendation of SEAC to approve the Supplementary

District Survey Report (DSR) of District- Banda along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they

examine the issue of distance of forest area from the mining lease as well as distance
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a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

Cluster EIA shall be conducted for the leases falling in cluster as submitted in DSR.

District Magistrate and DGM are advised to inform the lease holders, at the time of

issuance of Lol that cluster EIA should be conducted.

SEIAA gone through the letter of Shri Bablu dated 29.10.2024 regarding Gata no. 5471,

5472ka, 5424, 5425, 5426, 5427ka, 5429 Village Billi Markundi, post Aguri Tehsil Obra, Shri

Purwashi S/o Raghunath regarding Gata no. 5211kha, 5216, 5217, 5223ka, 5233, 5235,
5238ka, 5219, 5222, 5226, 5227, 5228, 5229, 5234 village Billi Markundi, post Aguri tehsil

Obra and Shri Shiv Sankar S/o late Ram Lochan regarding Araji no. 4805 village Billi

Markundi, post Aguri tehsil obra and opined to send it to DM, Sonebhadra and DGM for

factual report.

5. District Survey Report, Chitrakoot.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Chitrakoot along with following conditions:-
1. During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance

of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and FS7
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SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Kannauj along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they
examine the issue of distance of forest area from the mining lease as well as distance

of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,

a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases falling in cluster as per the DSR. District

Magistrate and DGM are advised to inform the lease holders, at the time of issuance

of Lol that cluster EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should

be uploaded on websites of District and Mining Department Uttar Pradesh and

submitted to SEIAA along with methodology adopted for study and details like geo-

coordinates etc. of study points.
4. The District shall prepare a schedule for conducting replenishment study annually.

This study should be done by a reputed Central or State Govt. Instltute and should be

uploaded on the websites of district, Geology and Mining Department and submitted

to SEIAA on its website. Quantity mined and auctioned shall be strictly based on

replenishment study. District administration as well as Mining Department will follow

all norms and procedure to ensure no illegal mining takes place.
5. Mining Department shall be responsible for demarcating the leases where-ever

needed after the monsoon.
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of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases forming a cluster as per the DSR. District

Magistrate and DGM are advised to inform the lease holders, at the time of issuance

of Lol that cluster EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should

be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-

coordinates etc. of study points.

4. The District shall prepare a schedule for conducting replenishment study annually.

This study should be done by a reputed Central or State Govt. institute and should be

uploaded on the websites of district, Geology and Mining Department and submitted

to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow

all norms and procedure to ensure no illegal mining takes place.
5. Mining Department shall be responsible for demarcating the leases where-ever

needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be uploaded on district website and

submitted to SEIAА.

7 District Suryey Renort Каррацi
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to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow

all norms and procedure to ensure no illegal mining takes place.
5. Mining Department shall be responsible for demarcating the leases where-ever

needed after the monsoon.

6. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

9. District Survey Report, Pilibhit.

SEIAA noted the comments of SEAC.

Nodal Officer

SEIAA, UP
MoM prepared by Secretariat in consultation with

Chairman & Members on the basis of decisions

taken by SEIAA during the meeting

(Smt. Mamta Sanjeev Dubey)
Chairman

SEIAA

(Ajay Kumar Sharma)
Member-Secretary
SEIAA

(Paras Nath)
Member

SEIAA
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6. Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and

submitted to SEIAА.

8. District Survey Report, Kanpur Nagar.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report
(DSR) of District- Kanpur Nagar along with following conditions:-

1. During DSR formulation a sub-committee is formed at District level and representative

of Forest Department is a member in this sub-committee, so it is expected that they

examine the issue of distance of forest area from the mining lease as well as distance

of protected area (as per Wildlife Protection act 1972) from the mining lease. Hence,
a certificate signed by an officer not below the rank of ACF shall be submitted with-in

15 days that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ.

2. Cluster EIA shall be conducted for the leases falling in cluster. District Magistrate and

DGM are advised to inform the lease holders, at the time of issuance of Lol that cluster
EIA should be conducted.

3. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and

submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

4. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district. Geoloey and Mining Denartment and submitted
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